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No. UPLOK-1/DE/54/2017/ARE-9

KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/54/2017/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 13.1.2023

: : ENQUIRY REPORT : :

:: Present ::
(S.GOPALAPPA)
I/c Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against (1) Sri.
Umakanth, the then Grade-2 Secretary
and incharge Panchayath Development
Offier, (2) Sri. Doddabasappa, the then
Panchayath Development Officer, (3)
Sri. Thimmappa Naika, the then Gradc-
I Secretary, (4) Sri. Shankrappa
Myageri, the then Panchayath
Development Officer and (5) Smt.
Pramila, the then Grade-I Secretary and
incharge  Panchayath  Development
Officer all are worked in Utakanuru
Grama Panchayath, Manvi Taluk of
Raichur District - reg.

Ref: 1. G.ONo. mpz /877/mEos /2016

Bengaluru dated: 7.1.2017.
2.Nomination Order  No: UPLOK-
1/DE/54/2017 Bangalore dated: 12.1.2017

of Hon’ble Upalokayukta-1

****@****
2

This Decpartmental Inquiry is initiated against (1) Sri.
Umakanth, the then Grade-2 Seccrctary and incharge
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Panchayath Development Offier, (2) Sri. Doddabasappa, the
then Panchayath Development Officer, (3) Sri. Thimmappa
Naika, the then Grade-l1 Secretary, (4) Sri. Shankrappa
Myageri, the then Panchayath Development Officer and ()
Smt. Pramila, the then Grade-I Secretary and incharge
Panchayath Development Officer all are worked in Utakanuru
Grama Panchayath, Manvi Taluk of Raichur District
(hereinafter referred to as the Delinquent Government Ofticial for

short “DGO No. 1 to 5 respectively”).

2. In pursuance of the Government Order cited above at
reference No.1, Hon’ble Upalokayukta vide order dated 12.1.2017
cited above at reference No.2 has nominated Additional Registrar of
Enquiries-9 (in short ARE-9) to frame Articles of charges and to
conduct the inquiry against the aforesaid DGOs.

3. This Authority (ARE-9) has issued the Articles of charges,
Statement of imputations of misconduct, list of witnesses proposed to
be examined in support of the charges and list of documents proposed

to be relied in support of the charges.

4. The Article of charges issued by the ARE-9 against the
DGOs are as under :

ANNEXURE-I
CHARGE

While you DGO I Sri. Umakanth, was working
as Grade-2 Secretary and incharge Panchayath
Development Officer, you DGO No.2 Sri. Doddabasappa,
was working as Panchayath Development Officer, you

DGO No.3 Sri. Thimmappa Naika, was working as
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Grade-]1 Secretary, you DGO No.4 Sri Shankrappa
Myageri, was working as Panchayath Development
Officer and you DGO No.5 Smt. Pramila, the then Grade-
I Secretary and incharge Panchayath Development Officer
in Utakanur Grama Panchayath of Manvi Taluk in
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B0y w083, and therefore you DGO No.l to 5 have

failed to maintain absolute integrity and devotion to duty
and committed an act which is unbecoming of a
Government Servants and therefore you are guilty of
misconduct under Rule 3(1)(i) to (iii) of KCS (Conduct)
Rules 1966. Hence, this charge.
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ANNEXURE-II

STATEMENT OF IMPUTATION OF MISCONDUCT:
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Since said facts and material on record prima facie show that,
the respondents/DGOs (1) Sri. Guragunte Shivashankarappa (2)
SriMandoli Manohara Shankarappa, (3) Sri. Mallikarjuna Karanje, (4)
Ammanna Shankar and (5) Sri. Syed Kutbuddin Khadri have

committed grave misconduct, now, acting under Section 12(3) of
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Karnataka Lokayukta Act, recommendation is made to the Competent
Authority to initiate disciplinary proceedings against the respondents
for misconduct under Rule 3(1)(i) to (iii) of KCS(conduct) rules 1966
the Govt. after consideration of materials, has entrusted enquiry to

Hon’ble Upalokayukta. Hence, the charge.

5. The Article of charge was issued to the DGOs calling upon

them to appear before this authority and to submit written statement.

6. The DGOs appeared before this inquiry authority in
pursuance to the service of the Article of charges. In FOS plea of the
DGOs have been recorded and they pleaded not guilty and claimed for

holding inquiry. Thereafter, they submitted written statement.

7. DGO No.2 to 4 submitted written statement, DGO-2 in his
written statement has stated that he made all his efforts to maintain
official work of the alleged charges and not caused Misconduct and he
maintained secrecy and did not do official favor to the
applicant/complainant but complainant made false allegation against
him without any reason, complainant has filed false and unnecessary
complaint to make false accusation against him. He further submitted
that complainant has made prompt service and followed the direction
of the higher officers orders. He further submitted that the
complainant has not filed proper complaint and made false allegations
against him. He has further submits that there was no specific

complaint against this.

8. He has further submitted that the Zilla Panchayat has not
given any specific instruction to the official for attending the

complainant's work. He has further submitted that even though he
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doesn't know about the complainant's file he rendered his service but
it is the duty of the Higher officials or Executives should have a
responsibility to pass appropriate orders within the specified period
and to gave direction for disposing the matter or should have issued
notices or endorsement to the complainant for the same to approach
the matter after the completion of investigation but the complainant
filed complaint alleging false accusation and kept in mind to harass
him. With these grounds, he prayed to drop the charges leveled

against him.

9. DGO-3 and DGO-4 submitted similar written statement and
have stated that they are not aware that Renukamma is a wife of Mr.
Hanumanta Bhajantri who was working as a Tax Collector in the
same Grama panchayat. The sum of Rs.6600/- from the S/B account
No.7565 of Grama deposited the same amount in the Pragati
Garameena Bank, account S/B No0.10781100023724
(N0.S.J.LN.D.1684) belongs to the one Smt. Renukamba is not
deliberate. Further submitted that he has issued the cheque to the
workers as per the instruction and as per the pay order of the Branch
Manager. He had the power to disburse wages to the worker on
production of wage slip and withdrawal slip by the worker or his

authorised representatives.

10. DGO-3 and DGO-4 have further submitted that cheques
were issued to certain workers from the account held by Grama
Panchyath. The cheques were issued under the impression that she is
also job Card holder. In order to avoid delay in payment, Since any
case of delay in are entitled payment, the labours to receive payment

of compensation. In fact based on that record the Dy.Sp has come to
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the conclusion about the payment of amount without any verification
of the list of workers in the muster roll which were addressed to the
Branch Manager and documents relating to the account of the
workers. He has performed his duty for 7 months and after
completion of his period, on 25-07-2011 he gave his charge to one
Mr. Shankarappa Mageri, in charge PDO Utakanuru Grama Panchayat
and also transferred all the relevant documents to the Mr Umakant,
Secretary Grade II on 30-012012. He produced the particulars of
Charge to the Dy.Sp. Lokayuktha Raichur, for their verification but he
has not issued any endorsement for the same. Since after the long
lapse of time he is not in position to produce the all document pertains
to Utakanuru grama panchayath which are not in his custody. With

these grounds, they prayed to drop the charges leveled against them.

11. The DGO-1, DGO-2, DGO-4 and DGO-5 has not appeared
after the FOS was recorded. Hence, the DGO-1,2,4&5 were placed
exparte under rule 11(20) of Karnataka Civil Services (Classification,
Control and Appeal) Rules, 1957 and case is posted for evidence of
the Disciplinary authority.

12. The disciplinary authority has examined the complainant
Sri.G.Hanumantha Ubdal, R/o Ubdal, Manvi Taluk, Raichur District
as PW.1, Sri.Ramanagowda Hatti, Deputy Superintendent of Police,
Ramadurga, Belgaum as PW-2 and got marked documents as Ex.P-1

to ExP-6.

13. Thereafter, second oral statement of DGO No.3 was
recorded. Opportunity was provided to DGOs to adduce evidence and
DGO-3 Sri.Thimmappa Naika, the then Grade-1 Secretary, has got
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examined himself as DW-1 and got marked one documents as Ex.D-1

to Ex.D-4.

14. Heard the submissions of Presenting Officer and DGO-3
submitted his written arguments. Perused the entire records. The

only point that arise for my consideration is:

1. Whether the Disciplinary Authority proves
the charge framed against the DGOs ?

My finding on the above point is in AFFIRMATIVE for the

following:

REASONS

15. According to PW-1 in Utakanuru Grama Panchayath in
NREG scheme and 13™ finance scheme from the year 2005-2014 the
money was misappropriated by depositing the amount to the family
members of Panchayath officials. Therefore he has lodged the
complaint along with from No. 1 and 2 as per Ex.P-1 to 3. At that
time Smt. Hanumamma W/o Huchappa was the president of grama
panchayath and her children was harassing him. Therefore on
28.8.2013 he submitted an application to close the complaint as per
Ex.P-4.

16. According to the PW-2 he received further investigation of
this case from Sri.S.B.Patil, he verified the documents collected by
Sri.S.B.Patil, though the DGOs had received notices from
Sri.S.B.Patil they have not produced the documents for the period
from 2005-2013.
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17. On 8.5.2014 Manvi taluk panchayath Executive Officer
had forwarded the report of Assistant Director, Employment
Guarantee scheme to the D.S.P., Sri.S.B.Patil. According to the said
report, from the year 2005-2013 in Utakanuru Grama Panchayath the
documents were not maintained. On 17.7.2015 the Executive officer
directed Sri.Kotrappa, Assistant Director and Sri.BhimSenrao,
Manager to enquiry about the documents and to produce the
documents before DSP Karnataka Lokayukta. On 1.8.2015 the
Executive Officer directed the DGO to produce the documents. On
6.8.2015, Chief Executive officer directed the Executive officer to

produce the documents.

18. Further according to PW-2 on 21.1.2016 the Assistant
Dircctor rcported that the documents were not available and furnished
the details of DGOs. When enquired the complainant, the documents
were not available with him. The complainant was scared and not
shown the spot. He verified the documents pertaining to the year
2013-14 produced by Sri.Malaiah Panchayath development officer
and on visiting the spot he found that, according to the documents the
works were executed. The localities also have stated that the works
were executed. Therefore he has submitted report Ex.P-5. During the
tenure of DGO they failed to maintain and produce the documents and
thereby committed dereliction of duty. According to bank details a
sum of Rs. 2,86,979/- was deposited to the bank account of

Smt.Renukamma W/o Hanumantha Bajantri Bill collector.

19. In the cross examination PW-2 has deposed that DGO-3
was working as Secretary and I/c Panchayath development officer
from 16.10.2010 to 24.7.2011. He denies that a sum of Rs. 6600/-
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was deposited to the bank account of Smt.Renukamma for the labour
work done under job card. He has deposed that himself and earlier
DSP had not given notices to DGO-3 to produce the documents. He
visited Utakanuru Grama Panchayath office on 5.2.2016. He had only
informed the present Panchayath development officer to be present in
the office. The president, Panchayath development officer Smt.
Saraswathi informed orally that the documents pertaining to taken
over charge and handing over charge were not maintained. But she
has not given a written statement. The taluk panchayath submitted
the service details of the DGOs. He has not verified the website
details. PW-2 has voluntarily deposed that the Assistant Director,
Akshara Dasoha and Manager, Assistant Director, Employment
Guarantee scheme have verified website details and forwarded the
details. In his report he has mcntioned that the taluk panchayath
Executive officer has not supervised properly. He has not verified the
audit report. He denies that he has not asked the DGOs and
complainant to produce the documents. He denies that he has

submitted a false report and giving false cvidence.

20. According to DW-1 from 16.10.2010 to 24.7.2011 the
Panchayath development officer Chandramma was working. He
handed over the documents, handed over by Panchayath development
officer Chandra Eranna and the documents pertaining to the works
done during his tenure to his successor Panchayath development
officer Shankarappa Mygeri on 25.7.2011. On 10.11.2014 along with
the two different letters he has forwarded the details to the DSP,
Karnataka Lokayukta, Raichur.
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21. Further according to DW-1 the complainant has not
produced any documents to prove the charges. During his tenure, he
paid sum of Rs. 6,600/- to Smt.Renukamma W/o Hanumantha
Bajantri, Bill collector, to her bank account towards labour charges,
according to the approval given by Executive officer.
Smt.Renukamma W/o Hanumantha Bajantri Bill collector was already
having job card earlier to his tenure. According to the documents
maintained labour charges was paid to her. There were no rules that
family members of bill collector shall not have the job card and shall
not do the labour work under NREG scheme. Therefore he has paid
the amount to Smt.Renukamma through her bank account. He was
not aware that Smt.Renukamma was wife of Hanumantha Bajantri
the Bill collector. The Chief Executive officer and Executive Officer
have not taken any steps to seize the concerned documents. He has
produced the acknowledgement for having taken over the charge
along with documents and handing over, documents to his successor.
DW-1 has produced the certificate Ex.D-1 and copies of statements
Ex.D-2 to Ex.D-4.

22. In the cross examination DW-1 admits that sufficient fund
was granted to Utakanuru Grama Panchayath under NREG scheme.
He admits that during his tenure Hanumantha Bajantri was working as
Bill collector. He denies that on 18.2.2011 a sum of Rs. 6600/- was
deposited to the bank account of Smt.Renukamma W/o Hanumantha
Bajantri, Bill collector and thereby misappropriated the government
funds under MGNREGA scheme. When the Investigating officer
visited Utakanuru Grama Panchayath, he was not working there. He

denies that he was working in Utakanuru Grama Panchayath when the
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Investigating officer visited Utakanuru Grama Panchayath. He
denies that himself and other four DGOs deposited a sum of Rs.
2.86,979/- to the bank account of Smt.Renukamma and
misappropriated the government funds. He denies that without
executing government schemes as per guidelines he has committed
dereliction of duty. Giving a job card itself is dereliction of duty, but
further the DGOs went further to deposit money to the bank account

of Smt.Renukamma and committed dereliction of duty.

23. According to the Investigating officer report Ex.P-5 out of
71 works executed in Utakanuru Grama Panchayath jurisdiction. The
Investigating officer has inspected some of the works in random and
found that the works were executed, but from the year 2005 to 2012-
13 the Panchayath development officer’s who worked in Utakanuru
Grama Panchayath have failed to maintain the documents and to
produce them. In the year 2007 a sum of Rs. 2070, in the year 2008 a
sum of Rs. 20656, in the year 2009 a sum of Rs. 42690/, in the year
2010 a sum of Rs. 193338/-, in the year 2011 a sum of Rs. 14425/-, in
the year 2012 a sum of Rs. 5000/~ in total a sum of Rs. 2,86,979/- was
deposited to the bank account of Smt. Renukamma W/o Hanumantha

Bhajantri bill collector.

24. The bank statement found along with the report Ex.P-5
shows that Smt. Renukamma has bank account in Pragathi Gramin
Bank, Pothnal, Account No. 10781100023724, Utakanuru Grama
Panchayath account code is 7565. On 21.5.2007 a sum of Rs. 2070/-,
on 17.5.2008 a sum of Rs.1200/-, on 25.10.2008 a sum of Rs.2664/-,
on the same day a sum of Rs. 2664/- and 3700/-, Rs. 4440/-, Rs.
3996/-, Rs. 3996/-, Rs. 3996/-, on 17.3.2009 a sum of Rs. 6880/-, on
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19.3.2009 a sum of Rs. 3330/- on 2.6.2009 a sum of Rs. 6888/~ on the
same day Rs. 8/-, on 22.10.2009 a sum of Rs. 6396/-, on 23.11.2009 a
sum of Rs. 6396/-, on 3.12.2009 a sum of Rs. 6396/-. On 4.1.2010 a
sum of Rs. 6396/-, on the same day a sum of Rs. 6396/-, 6888/-, on
12.1.2010 a sum of Rs.6396/-, on the same day a sum of Rs. 6396/-,
on 21.1.2010 a sum of Rs. 6396/-, on the same day a sum of Rs.
3696/-, on 29.3.2010 a sum of Rs. 6396/-, on the same day a sum of
Rs. 3936/-, a sum of Rs.3608/-, a sum of Rs. 6396/-, a sum of Rs.
6396/-, a sum of Rs. 6396/-, a sum of Rs. 6888/-, a sum of Rs. 6000/-,
a sum of Rs. 6396/-, a sum of Rs. 2296/-, a sum of Rs. 6396/-, a sum
of Rs. 8000/-, a sum of Rs. 5000/, a sum of Rs. 6396/-, a sum of Rs.
6396/-, on 4.6.2010 a sum of Rs.4264/-, a sum of Rs. 6800/-, a sum of
Rs. 5000/-, a sum of Rs. 8920/, a sum of Rs. 5000/-, a sum of Rs.
4756/-, a sum of Rs. 6068/-, on 5.6.2010 a sum of Rs.26076/-, a sum
of Rs. 6396/-, on 18.2.2011 a sum of Rs. 6600/-, on 26.8.2011 a sum
of Rs.7625/-, on 13.1.2012 a sum of Rs. 5000/~ was deposited to the
S.B account of Smt. Renukamma W/o Hanumantha Bhajantri bill

collector from Utakanuru Grama Panchayath account No. SB 7565.

25. Not only that Smt. Renukamma deposited cash of Rs.
10,000/-, Rs.15,000/-, Rs.10,000/- Rs. 10,000/-, Rs.10,000/-,
Rs.2,00,000/-, Rs.80,000/-. Rs. 1,00,000/-, Rs.41764/-, Rs.20,000/-,
Rs.19,000/- by cash, Rs. 99438/, Rs.10,000/-, Rs. 44,400/-, Rs.
38719/-, Rs.10,000/-, was deposited to the bank account of
Smt.Renukamma. Here the question that arise is if really Smt.
Renukamma was a labour, why the DGOs have not explained how
Smt. Renukamma W/o Hanumantha Bhajantri bill collector have so

much of money to deposit to her bank account. Therefore the
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contention of DGO-3 that Smt. Renukamma was the job card holder,
she worked as a labour under MGNREGA scheme, therefore labour

charges was deposited to her account, cannot be accepted.

26. Even now before this authority the DGOs have not
produced the documents pertaining to the works done under
MGNREGA scheme from the year 2005 to 2013. Smt. Renukamma
is one example that the DGOs depositing to the Bank Account of the
family member & DGOs have misappropriated lakhs of rupees. The
DGOs -1, 2, 4 and 5 have not at all chosen to cross examine PW-2.
They have not co-operated for investigation and also for trial.

Subsequently they remained exparty.

27. DGO-1 to 5 were working in Utakanuru Grama Panchayath
from the year 2005 to 2013 MGNREGA Scheme. DGO-1 was
working from 29.10.2007 to 8.12.2009 and from 20.1.2012 to
4.12.2013, DGO-2 was working from 9.12.2009 to 15.7.2010, DGO-3
was working from 16.12.2010 to 24.7.2011, DGO-4 was working
from 25.7.2011 to 18.11.2011 and DGO-5 was working from
19.11.2011 to 19.1.2012.

28. From the year 2005 to 2013 in Utakanuru Grama
Panchayath, under MGNREGA Scheme the DGOs without propetly
utilizing Grama Panchayath funds, misappropriatcd thc amount by
depositing a sum of Rs. 2,86,979/- to the SB account of Smt.
Renukamma W/o Hanumantha Bhajantri Bill collector on different
dates. As discussed above on 25.10.2008 a sum of Rs. 2664/-, on the
same day a sum of Rs. 2664/-, a sum of Rs. 3700/-, a sum of
Rs.4440/-, a sum of Rs.3996/-, a sum of Rs.3996/-, a sum of Rs.3996/-
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on 17.3.2009 a sum of Rs. 6880/-, on 19.3.2009 a sum of Rs. 3330/,
on 2.6.2009 a sum of Rs. 6880/-, on 22.10.2009 a sum of Rs. 6396/-,
on 23.11.2009 a sum of Rs. 6396/- and other amount was deposited to
the account No. 10781100023724 belonging to Smt. Renukamma W/o

Hanumantha Bhajantri Bill collector.

29. On 17.5.2008 a sum of Rs. 1200/- was deposited, on
18.2.2011 a sum of Rs. 6600/-, on 26.8.2011 a sum of Rs. 7625/-, on
13.1.2012 a sum of Rs. 5000/- was deposited to the bank account of
Smt. Renukamma W/o Hanumantha Bhajantri bill collector. If really
Smt. Renukamma was a labour worked on the basis of job card, what
was the occasion to the DGOs to deposit three to four times a day to
her bank account. The report Ex.P-5 and enclosures clearly shows that
the DGOs not maintained the documents, not properly managed the
funds released under MGNREGA Scheme and works were not
properly executed. The bank statement found along with report Ex.P-
5 clearly shows that the DGOs with a malafide intension deposited
money to bank account of Smt. Renukamma. Not only that huge

amount was withdrawn at a time.

30. Therefore, overall examination of the evidence on record
shows that the disciplinary authority has established the charges
leveled against DGOs No.1 to 5 and DGO-1 is held responsible for
Rs. 62,934/-, DGO-2 is held responsible for Rs.2,02,740/-, DGO -3 is
held responsible for Rs. 6,600/-, DGO-4 is held responsible for
Rs.7,625/- and DGO-5 is held responsible for Rs.5,000/- which is the
loss caused to state exchequer. Hence, I proceed to record the

following:-
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FINDINGS

31. The Disciplinary Authority has proved the charge leveled
against DGOs No.l to 5 and DGO-1 is held responsible for
Rs.62,934/-, DGO-2 is held responsible for Rs.2,02,740/-, DGO -3 is
held responsible for Rs. 6,600/-, DGO-4 is held responsible for
Rs.7,625/- and DGO-5 is held responsible for Rs.5,000/- which is the
loss caused to state exchequer. Hence, this report is submitted to
Hon’ble Upalokayukta for further action.

32. The Date of retirement of DGO-1 is 2.6.2027, DGO-2 is
31.10.2036, DGO-3 is 30.6.2040 (obtained over phone), DGO -4 is
30.11.2015 and DGO -5 is 31.6.2036.

e di-
(S.GOPALAPPA)
I/c Additional Registrar Enquiries-9

Karnataka Lokayukta, Bengaluru.



28
No. UPLOK-1/DE/54/2017/ARE-9

i)List of witnesses examined on behalf of Disciplinary Authority.

PW.1 Sri.G.Hanumantha Ubdal, R/o Ubdal, Manvi Taluk,
Raichur District original

PW-2 Sri.Ramanagowda Hatti, Deputy Superintendent of
Police, Ramadurga, Belgaum original

ii) List of Documents marked on behalf of Disciplinary
Authority.
Ex.P 1 Ex.P-1 is the complaint dtd: 10.7.2013 original
ExP 2&3 Ex.P-2 and 3 the complaint dtd: 1.7.2013 original
Ex.P-4 Ex.P-4 is the letter dtd: 28.8.2013 from
complainant to Hon'ble Lokayukta original
Ex.P-5 Ex.P-5 is the report dtd: 7.2.2016 from DSP

Karnataka Lokayukta Raichur to Additional
Registrar of Enquiries-4 Karnataka Lokayukta
Bengaluru original

Ex.P-6 Ex.P-6 are documents enclosed to Ex.P-5

iii) List of witnesses examined on behalf of DGOs

DW-1 | Sri. Thimmappa Naika, the then Grade-I
Secretary,

iv) List of documents marked on behalf of DGO

Ex.D-1 |Ex.D-1 is the certified letter dtd: 28.10.2022 from
Panchayath development officer Utakanoor grama
panchayath Manvi taluk, to DGO-3

Ex.D-2 | Ex.D-2 is the letter dtd: 10.11.2014 from DGO-3 to DSP
Karnataka Lokayukta Raichur
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Ex.D-3 | Ex.D-3 is the letter dtd: 10.11.2014 from DGO-3 to DSP
Karnataka Lokayukta Raichur

Ex.D-4 | Ex.D-4 is the letter dtd: 25.7.2011 from DGO-3 to EO
Manvi Taluk panchayath Raichur District

\»/'
(S.GOP,%LAPPA)
I/c Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/54 /2017 /ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date: 17th January, 2023.

RECOMMENDATION

Sub: Departmental Inquiry against Smt. /Shriyuths:
(1) Umakanth, the then Grade-2 Secretary and
in-charge Pancyayath Development Officer,
Utakanuru Grama Panchayath, Manvi Taluk,
Raichur District;
(2) Doddabasappa, the then Panchayath
Development  Officer, Utakanuru Grama
~ Panchayath, Manvi Taluk, Raichur District;
(3) Thimmappa Naika, the then Grade-1
Secretary, Utakanuru Grama Panchayath,
Manvi Taluk, Raichur District;
(4) Shankrappa Myageri, the then in-charge
- Panchayath Development Officer, Utakanuru
Grama Panchayath, Manvi Taluk, Raichur
District (presently retired); and
(5) Pramila, the then Grade-1 Secretary and in-
charge Panchayath Development — Officer,
Utakanuru Grama pPanchayalh, Manvi Taluk,
Raichur District-reg.

Ref: 1) Government Order No.@@aﬁ/877/rsga'$ow/2016,
Bengaluru, dated: 07/01/2017.

2) Nomination Order No.UPLOK-1/DE/54/
2017, Bengaluru, dated: 12/01/2017 of
Upalokayukta, State of Karnataka, Bengaluru.
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3) Inquiry Report  dated: 13 /01/2023 of
Additional Registrar of Enquiries-9, Karnataka
Lokayukta, Bengaluru. o

kkkkk

The Government by its order dated: 07 /01/2017 initiated

--the disciplinary proceedings against-(1) Shri Umakanth,-the then— __ .

Grade-2 Secretary and in-charge Pancyayath Development
Officer, Utakanuru Grama Panchayath, Manvi Taluk, Raichur
District; (2) Shri Doddabasappa, the then Panchayath
Development Officer, Utakanuru Grama Panchayath, Manvi
Taluk, Raichur District; (3) Shri Thimmappa Naika, the then
Grade-1 Secretary, Utakanuru Grama Panchayath, Munvi Taluk,
Raichur District; (4) Shri Shankrappa Myageri, the then in-
charge Panchayath Development Officer, Utakanuru Grama
Panchayath, Marvi Taluk, Raichur District (presently retired);
and (5) Smt. Pramila, the then Grade-1 Secretary and in-charge
Panchayath Development Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District (hereinafter referred
to as Delinquent Government Official, for short as DGO Nos.1 to

S5) and entrusted the Departmental Inquiry to this Institution.

- This Institution by Nomination Order No.UPLOK-1/DE /54/

2017, Bengaluru, dated: 12 /01/2017 nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta, Bengaluru, as

the Inquiry Officer to frame charges and to conduct

\



Departmental Inquiry against DGOs No.1 to 5 for the alleged

charge of misconduct, said to have been committed by them.

_ The DGO No.1, Shri Umakanth, the then Grade-2 Secretary and

in-charge Pancyayath Development Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District; DGO No.2, Shri
Doddabasappa, the then Panchayath Development Officer,
Utakanuru Grama Panchayath, Manvi Taluk, Raichur District;
DGO No.3, Shri Thimmappa Naika, the then Grade-1 Secretary,
Utakanuru Grama Panchayath, Manvi Taluk, Raichur District;
DGO No.4, Shri Shankrappa Myageri, the then in-charge
Panchayath Development  Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District (presently retired);
and DGO No.5, Smt. Pramila, the then Grade-1 Secretary and
in-charge panchayath Development Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District were tried for the
following charges:

ANNEXURE-I
CHARGE

While you DGO 1 Sri. Umakanth, was working as
Grade-2 Secretary and incharge Panchayath Development
Officer, you DGO No.2 Sri. Doddabasappa, wWas working as
Panchayath Development Officer, you DGO No.3 Sri
Thimmappa Naika, was working as Grade-I Secretary, you
DGO No.4 Sri. Shankrappa Myageri, was working as
pPanchayath Development Officer and you DGO No.5 Smt.
Pramila, the then Grade-1 Secretary and incharge Panchayath
Development Officer in Utakanur Grama panchayath of Manvi
Taluk in Raichur District v/

t
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Servants and therefore you are guilty of misconduct
under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules 1966,

4. The Inquiry Officer (Additional Registrar of Enquiries-9) on
Proper appreciation of oral and documentary evidence has hcld
that the Disciplinary Authority has ‘Proved’ the charges leveled
against DGO No.1, Shri Umakanth, the then Grade-2 Secretary

and in-charge Pancyayath Development Officer, Utakanury

Shri Doddabasappa, the then Panchayath Development Officer,
Utakanuru Grama Panchayath, Manvi Taluk, Raichur District;
DGO No.3, Shri Thimmappa Naika, the then Grade-1 Secretary,
Utakanuru Grama Panchayath, Manvi Taluk, Raichur District;
DGO No.4, Shri Shankrappa Myageri, the then in-charge
Panchayath Development Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District (presently retired);
and DGO No.5, Smt. Pramila, the then Grade-1 Secretary and
in-charge Panchayath Development Officer, Utakanury Grama

Panchayath, Manvi Taluk, Raichur District.
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5. On perusal of the Inquiry Report, in order to prove the guilt of
DGOs, the Disciplinary Authority has examined two witnesses
ie., PW-1 and PW-2 and Ex. P-1 to pP-6 documents were got
marked. DGO No.3 has examined himself as DW-1 and Ex. D-1

to D-4 documents were got marked.

6. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.
Therefore, it is hereby recommended to the Government to

accept the report of the Inquiry Officer.

7. As per the First Oral Statement of DGbs No.1 to 5 furnished by
the Inquiry Officer, DGO No.1, Shri Umakanth will retire from
service on 30/06/2027; DGO No.2, Shri Doddabasappa will
retire from service on 31 /10/2036; DGO No.3, Shri Thimmappa
Naika will retire from service on 30/06/2040; DGO No.4, Shri
Shankrappa Myageri has retired from service on 30/11/2015
and DGO No.5, Smt. Pramila will retire from service on

30/06/2036.

8. Having regard to the nature of charge ‘proved’ the charges
leveled against DGO No.1, Shri Umakanth, the then Grade-2
Secretary and in-charge Pancyayath Development Officer,

L
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1.

Utakanuru Grama Panchayath, Manvi Taluk, Raichur District;
DGO No.2, Shri Doddabasappa,: the then Panchayath
Development Officer, Utakanury Grama Panchayath, Manvi
Taluk, Raichur District; DGO No.3, Shri Thimmappa Naika, the
then Grade-1 Secretary, Utakanuru Grama Panchayath, Manvi
Taluk, Raichur District; DGO No.4, Shri Shankrappa Myageri,
the then in-charge Panchayath Development Officer, Utakanuru
Grama Panchayath, Manvi Taluk, Raichur District (presently
retired); and DGO No.5, Smt. Pramila, the then Grade-1
Secretary and in-charge Panchayath Development Officer,
Utakanuru Grama Panchayath, Manvi Taluk, Raichur District
and on consideration of the totality of circumstances:-

“It is hereby recommended to the Government to
impose penalty of withholding three annual
increments payable to DGO No.1, Shri Umakanth,
the then Grade-2 Secretary  and in-charge
Pancyayath Development Officer, Utakanuru Grama
Panchayath, Manvi Taluk, Raichur District with
Cumulative effect and also recovering a sum of

Rs.62,934/- from the pay and allowances payable to

AV

DGO No.1”.



“It is hereby recommended to the Government to
impose penalty of withholding three annual
increments  payable 1o DGO  No.2, Shri
Doddabasappa, the then Panchayath Development
Officer, Utakanuru Grama Panchayath, Manvi Taluk,
Raichur District with cumulative effect and also
recovering a sum of Rs.2,02,740/- from the pay and
allowances payable to DGO No.2”.

“It is hereby recommended to the Government to
impose penalty of withholding three annual
increments payable to DGO No.3, Shri Thimmappa
Naika, the then Grade-1 Secretary, Utakanuru
Grama Panchayath, Manvi Taluk, Raichur District
with cumulative effect and also recovering a sum of
Rs.6,600/- from the pay and allowances payable to
DGO No.3”.

“It is hereby recommended to the Government to
impose penalty of withholding 15% of pension
payable to DGO No.4, Shri Shankrappa Myageri, the
then in-charge Panchayath Development Officer,
Utakanuru Grama Panchayath, Manvi Taluk,

Raichur District (presently retired) for a period of 5

e e catEED
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years and also recovering a sum of Rs.7,625/- from
the pension payable to DGO No.4”.

“It is hereby recommended to the Government to
impose penalty of withholding three annual
increments payable to DGO No.5, Smt. Pramila, the
then Grade-1 Secrctary and in-charge Panchayath
Development Officer, Utakanuru Gramna Panchayath,
Manvi Taluk, Raichur District with cumulative effect
and also recovering a sum of Rs.5,000/- from the pay

and allowances payable to DGO No.5”.

9. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

L o) >

(JUSTICE K.N.PHANEENDRA]
UPALOKAYUKTA-2 ;
STATE OF KARNATAKA.



